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Smuggling 

"'98. Shri P. C. Borooah : Will 
the Minister of Finance be pleased to 
state : 

Ca) the number of smugglers (i) ap-
prehended (ii) shot dead in armed encouo-
ters or injured in such encounte" during 
each of the last five yean; 

(b) whether smuggling incidence had 
been 0IIl the increase from year to year 
during this period and, if so, the percent-
age of increase in such incidents during 
each of these yean; over the preceding 
yean; and 

(c) the main vulnerable points alOO8 
India's borden across which smUJliling 
takes place ? 

The Minister of Finance (Shrl 
Sachlndra Chaudhnrl) : (a) The i&-
formatlOill is being collected and will be 
laid on the table of the Sabha. 

(b) There is no indication that smugll-
linll activities have increased from year 
to year duringthe years 1961 to 1965. 

(c) The main areas vulnerable to 
smUSgling activities are as follows 

(1) West Coast of! Bombay. 
(2) Saurashtra coast line; 
(3) South-East coast line between 

Madras and Dhanushkodl; 
(4) the horder areas of Amritsar 

Gurdaspuund Ganganagar ni ... 
tricts on the India West Pakistan 
border; and 

(5) the border areas of 24 Parganas 
District on the West Bengal-
East Pakistan border. 

Farakka Barrage Project 

:0699. Shri Prabhat kar : Will the 
Minister of IrrlgatiOill and Power be 
pleased to state : 

Ca) whether there is any foreign ex-
change involved in execuring the Farakka 
Barrage Project; 

Cb) if so, whether the same was arraa-
lied before tllking up the project; and 

ee) if not, whether the foreign e",-
change has since been arranged ? 

The Mbd.ter of lrrigatiOD .... 
Power CSbrl FakhruddlD Ahmed) : 
Ca) Yes. 

Cb) and Cc). ReIease of foreign nchaoge 
is arranged .s and wh... the need fa: 
import of machinery, equipment etc. 
arises. Appliclltions for release of fore-
ign exchange are processed in the norm" 
manner as in the case of other projecy, 
on the mertis of each case. 

Danaodar Valley CorporatiOD Act 

"7M. Shrl Prabhat liar : Will ~ 
Minister of Irrigatioa _d Power ~ 
pleased to state 

Ca) whether it is necessary to obtllia 
the clearance of the State LegislatluW 
of Bihar and West Bengal to amend ~ 
Damodar Valley Corporatioo Act and lit 
so, the reasons therefor; 

Cb) whether it is a fact that a mme. 
amendment was made to the Damod. 
Valley Corporation Act before eliminatinc 
the provision that the Membe" of the 
Damodar Valley Corporation should be 
fUll-time and if so, whether clearance 01 
both State Legislatures was oblalne. 
before that amendment; and 

Ce) whether the appointment of the 
Chairman of the Bihar State Electrici1l' 
Board and Irrigation Secretary of the 
Government of West Bengal as part time 
Members of the Damodar Valley Cor-
poration attracts the proviSion of the 
Damodar Valley Act in respect 01 eligi-
bility of Membership of the DamodlW 
Valley Corporation in view of Boards 
having contract with the Darnodar Valle, 
Corporation and West Bengal Govern-
ment's financial interest in the Darnod. 
Valley Corporation about irrigation water t 




